FORM A
PUBLIC ANNOUNCEMENT
(Under Reg ion 6 of the 'y and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
NEXTGEN INFRATEL PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Nextgen Infratel Private Limited

2. | Date of incorporation of corporate debtor | 21/07/2011

3. |Authority under which corporate debtor | ROC Kanpur
is incorporated / registered

4. | Corporate Identity No. / Limited Liability | U74120UP2011PTC045829
Identification No. of corporate debtor

5. |Address of the registered office and E-2, Sector 63, Gautam Buddha Nagar, Noida,

principal office (if any) of corporate Uttar Pradesh, India, 202421
debtor

6. | Insolvency commencement date in 28082025 (The order was uploaded on NCLT
respect of corporate debtor portal on 01-09-2025)

7. |Estimated date of closure of insolvency | 24-02-2026
resolution process

8. |Name and regjstration number of the Pranav J. Damania
insolvency professional acting as interim | IBBI/IPA-001/IP-PO0079/2017-18/10164
resolution professional

9. | Address and e-mail of the interim 407, Sanjar Enclave, Above Mahindra Showroom,
resolution professional, as registered Opposite to Milap Cinema, SV Road, Kandivali,
with the Board Mumbai, Maharashtra, 400067.

pranav@winadvisors.co.in

10. | Address and e-mail to be used for 407, Sanjar Enclave, Above Mahindra Showroom,
correspondence with the interim Opposite to Milap Cinema, SV Road, Kandivali,
resolution professional Mumbai, Maharashtra, 400067.

Process Email Id: cirp.nextgen@gmail.com
Mark in CC: pranav@winadvisors.co.in

11.| Last date for submission of claims 1509-2025

12.| Classes of creditors, if any, under clause |N.A.
(b) of subsection (6A) of section 21,
ascertained by the interim resolution
professional

13.|Names of Insolvency Professionals NA.
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14.] (@) Relevant Forms and https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives | N.A
are available at:

Notice is hereby given that the National Company Law Tribunal, Allahabad Bench, has
ordered the commencement of a corporate insolvency resolution process of the Nextgen
Infratel Private Limited on 28-08-2025 (However order was uploaded on NCLT website on 01-
09-2025).

The creditors of Nextgen Infratel Private Limited, are hereby called upon to submit their
claims with proof on or before 11-09-2025 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form
CA.

Submission of false or misleading proofs of claim shall attract penalties. SD/-
Date: 04-09-2025 Pranav J. Damania
Place: Mumbai Interim Resolution Professional

in the matter Nextgen Infratel Private Limited

Reg. No.: IBBI/IPA-001/IP-P0O0079/2017-18/10164

Authorisation for Assignment (“AFA”): AA1/10164/02/311225/108058
AFA Validity: December 31, 2025
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EAST COAST RAILWAY

e-Tender Motice Mo, CADCRSP
BB5-23-2025, Dated ; 25 08,2025

CONSTRUCTION OF
ROAD OVER BRIDGE (ROB) WITH
PROPOSED SPAN 1X36.0MTR
COMPOSITE GIRDER + 2X24.0MTR
COMPOSITE GIRDER + 3X18.75MTR T-
BEAM GIRDER + 1X10.50MTR T-BEAM
GIRDER AT RAILWAY KM. 662/9-11 IN
LIEU OF LEVEL CROSSING NO. 358 AT
KM G62/9.-11 IN BETWEEN BARUWA -
MANDASA STATION MAIN LINE UNDER
KHURDA ROAD DIVISION,

of the

Cosi Wark

Approx
+ 30,78,89,073.96, EMD ; ¥ 26,90,000.00

Completion Period of the Waork @ 24
(Twenty Four} Months

| At 1500

Tender Closing Date & Time

hrs, af 22.09.2025

Mo manual offers sentby Post! Courler /
Fax or in person shall be accepted
Agamnst such e-lenders even T ihese are
submitted on firm's letber head and
recaivad in tine. All such manual offers
shall be considersd invalid and shall ba
rejected “summarily without any
cansideration.

Complete information mcluding e-tender
documonts of the above a-ender =
available in websile ; www.ireps. gov.in
Mote : The prospective tenderers arne
advised to revisit the website 15
(Fifteen) days before the daté of closing
of tender fo nots any changes
corrigenda izsued for this tender, The
tenderersibidders must have Class-lll
Digital Signature Cerfificate and mustbe
registerad on IREPS Porlal. Only
registered tenderer’ bidder can
participats on a-tlandering.

The tenderers should read all instructions to
the tenderers carefully and ensure
compliance of all nstructions including
check lists, para 1.1 (additional check-list) of
Tender form {Gecond sheet] Annewure-] of
chapter 2 of Tender documents, submission
of Annexure-B, G & G1 duly verified and
signed by Chartered Accountant.

Farm Mo INC-T6
ARCHAEAMN MINERALS PRIVATE LIMITED
CIN: UT42990L 1595PTCOT4202
[Pursuant to Rule 30 the Companles
{Incorporatian) Rules, 2014)
Bafora the Canlral Gavermment
Heetherm Region, Dalf
n e retier ol subsecion (4) af Sachan 13 ol
ComganiagAcl, 2073 and clause {8 of sub-nde [5) of
ruka 30 ofthe Camparnies (Incorparation) Rules, 2044
AND

n e matkes of M's. ARCHAEAN MINERALS
PRIVATE LIMITED, {"the Company”} having ils
Ragislerad Cfics ot B-1901, Shyam Vihar, Phase-ll,
Mear Mata Mandir, Gola Diary Road, Majaf, Garh,
Muws Dedhi, Dedhi, India, 110043,

ierreimrervoesr— PRERO MRE
PMolica i hansdy given 1o the Genesal Pubdc tat tha
Company proposas f0 maka appicefon o the
Central Gowarnment under saction 13 of 1ha
Companies Aol 2013 seeking confrmaton ol
Hleration of the Memerandum af Assacition of b
Comgany in terms af the spectal resolton passad al
the Extracrdinary Gemeral Mesting held an 16th
July, 2025 8o empble the Campany #a change ifs
Registared office from the “Wational Capital
Territory Delhi® to the "State of Jharkhand™.
Sy parsan whose inbesest is Tkely to ba alfected by
i proposed change of the regishensd oflice of tha
Compary may deiver elther on MCA-21 partal
twwnomen. govin) by fillng Ivvesior compiEand
fowen ar causa o be delverad of send by regisiensd
piost af hisher ohjaclions suppored by an affideil
sladng the natura of hishar interes| gnd grounds. al
apposition Yt Redoral Dinscion, Modhem Regun,
B-2 Wing, dred Nooe, 21 Deendayal Anbyodaya
Bhawan, 2w floor, CGO Complex, Mew Defthe
110003 within Fourleen Deys from the date of
publcation of this noica with a copy fo the applicanl
compary 8 s redsbered oM ol the address
e nhoned bk
Registared Offlce: B-1941, Shyam Vihar, Phase-ll,
Blear Mata Mandir, Gola Diary Road, Majaf, Garh,
Mew Defhl, Dedni, india, 110043,

Far and an behat af

ARCHAEAN MINERALS PRIVATE LIMITED
Sdi-

Sunll Kumar Sahay

Drate: 03,06 2025 Dfracior
Place: Dalni DiM: G078 1193

LOGICA INFOWAY LIMITED
[FORMERLY: EASTERN LOGICA INFOWAY LIMITED]
Regd. Office: 2, Saklat Placa, 151 Floor, Kolkata - 700 072;
CIN: L30007WB1995PLCOT 3218
Mob : +81 33 4058 0000; E-mail - info@logicainfoway.com; Web - www logicainfoway.com

NOTICE OF THE 30™ ANNUAL GENERAL MEETING [AGM) & E-VOTING

MOTICE is heraby given that the 30" Annual General Meeting (“AGM™) of the Campany will be hald on Thursday, September 25, 2025 AT
1230 P.M, (15T} through Video conferencing [7WCT) or any clher sudic-visual means ("0AWMT), The deemed venise.of the AGKM shall be tha

Ingie

~/ YES BANK

Registersd and Corporate Office: Yes Bank House, O Westerm Exprass Highway, Santacna Easl, Mumbal = 400055
fndia. Website: waw.yesbank.m  Emall; communications@yestanicin  CIN: LES190MAEI03PLE 143248

PUBLICATION OF NOTICE U/S 13 (2) OF THE SARFAESI ACT

Maotica is hereby givan that the under menfioned borrower(s)/Co-Baorrower(s)! guarantor|spmartgagor(s) who hava defaulted in the
repayment of principal and interest of the facilites obtained by them from the Bank and whose facilities acoounts have been dassified as
Mon-Performing Assats (NPA). The notice was issusd to them under Sechon 132) of the Securilizaton and Re-construction of Financial
Asgaizs and Enforcement of Security Interast Act 2002 {SARFAES] Act) on thiir ast known addrasses, but thay have baan retumad un-
served and &s such they are hereby informead by way of this public nofice.

Ragistered Offica of the company viz.. 2 Saklat Place, 1" Floor, Kolkata- 700072, India, 5. | Aecouni Type of Kame of Borrowers Ois As per NPA Date
in complignce with Ganeral Circutar No, 14/2020 dated April 8, 2020 and subseguent circulars issuedin this regard, the [atest being Circudar No, N.| Number Loan Co-borrower, Mortgagors 13(2) Notice Notice Date
0912024 dated September 19, 2024 issued by the Ministry of Corporate Affairs (MCA) & Circular No. SEBIHCYCFDICFD-PoD- 1. | Overdraft | Owerdraft | 1. M'S Shikha Medicoas {Borrowser) Through Rs. 60.64,681.81- [Rs. Sixty Lakh | 44 May-25
2PICIRIZ024/133 dated October 03, 2024 Issued by the Securites & Exchanga Board of india {SEBI) the Notice convening the 30" AGM and the " facility s Proprietor Hemant Kumar Gupta, 2. Mr. Sixty-Four Thousand Six Hundred  [————
integrated Annual Repod including the Audited Financial Statermants for he Financial Year 2024-25 has bean senl alectronszally on Tuesday, under Hemant Kumar Gupta (Mortgagor, And Eighty-One and Paisa Eighty-Cne | 25-July-2025
September 02, 2025, to all the members whose amail addressas are registerad with the companyDepositary paricipant{sl"0Ps") Reglstrar Guarantor). 3. Mrs. Sapna Gupta (Guarantor) Only} as on D9/06/2025

and Transfer Agent (*RTA"). The Motice and Integrated Annual Repori are also available on tha websifes of the Company
s agicaindoway com), BSE (wew beeindia com) and NSDOL (e evoling. nec com),

Instructions for Remote e-Voting and ¢-Voling during the AGM

Pursuant to Seclion 108 of the Companies Act, 2015, Rule 20 of the Companies (Management and Admmniziration) Rules, 2014 and Regulaton

44 of SEBI (Listing Chligatans and Disdosire Requiramanis) Regulations, 2015, the Comgany & providing Membare with the facikty of remota

e-voting a5 well a5 e-voling during the AGM ihraugh NSDL:

= Members are required fo cast fhair vates electronicaly in respedt of businesses bo be Iransacled as per the Molica of AGM apd fo atlend the
AGM. Adelaiied procedure fore-valing is pravided in the Mofice of the AGM,

+ TheCompany has fixed Friday, Septermber 19, 2025, as the cut-off date for Sesermmining the eligisility of Membess to vote. The vabing rights of

Comidor, West- Tosst

. North- Shop Mo UG-35, South- Comidar

Details of sacurad asset ; Property No. 1- Commarcial Shop No. LG 36 Lower Ground Floor, In Building Baanng Municipal No. 11025
Measuring Area 12.547 Sqr. Mir Sduated At Meer Jaan Lane Naya Gaon East Ward Shivaji Mang Lucknow. Boundaries : East-

Property Mo. 2 - Commescial Shop Mo, UG 36 Upper Ground Floor. In Building Bearing Municipal No. 110025 Measuring Area 12 546
Sgr. Mir Situated A Meer Jaan Lane Maya Gaon East Ward Shwvaj Marg Lucknow. Boundaries ; East- Corridor, West- Toile!, North-
Shop Mo UG-35, South-Parking.
Property No.3 - Commercaal Shop No.1 Grownd Floor Building Bearing Municipal Mo, 11018 Measunng Arsa 18,59 Mir Situated Al
Naya Gaon East Ward Shivag Marg Lucknow, Boundaries : East- 10.00 Foat Wide Meer Jaan Lane, West- Housa No 110/8Ka, Nerth-
Shop No 2, South- Passage & House of Dr. Mahndi Ratta

Members shall be i proportion 1o their shareholding In the paid-up equety share capital of the Company a5 on the saad date.

+ Tha remate awvoling period will commence on Monday, September 22, 2025, at 3:00 AM. and end cn Wednesday, September 24, 2025, al
500 P.M. Upon closure, the e-valing module shall be disabled by NSOL. Dnece a vole is cast, itcannot be changed subsequently.

* Members who have nof cast ther vole through remede e-vobing may vole elecironically during fhe AGM via VCIOAYM, Members wha have
giready vobed through remate e-valing may sttend the AGM but shal not be eligible fo voie gain

Scrutinizer

The Board has appoinled G5 Altab Uddin Kazi (M. Mo.: FC5-12581 and CP Mo.; 2TEE2), Proprietor, Allab Kazi and Associates, Company

Secretaries. a5 a scrulinizer o avarses tha e-vobing process in a lar and ransganent mannar,

B0 days under sub-s8

secured assel

chion (4} of Section 13 of SARFAESIACL

The above borrower| shoo-Borrowerlsiquaranton|s)imorigagonts) (whenever applicable) are hereby called upon to make payment of
outstanding amount within 60 days from the date of publication of this nofice, fafing which furthar steps will be takan afer expiry of said

Furthermaore, this is 1o bring to your attention that under Section 13 (8} of the Act. in case if the dues logether with all costs, charges and
expenses incurrad by us are tenderad at any lime hefore the date of publication of the notice for public auctons Sale than Sale shall not
be concluded and sacured asset shall not be sold or transfermad by ws. and no further stap shall be taken by us for fransfer or sale of that

Heipdesk Dated: 04-08-2025

Places: LUCKNOW

adi- Authorized

Officer, For Yes Bank Lid

In case of any gueres or grievences relafing. fo-e-voling/AGM, Members may refer to fhe FAQSs and user manus! avadable s
warw gvoting. nadl oom or call the NSDA helpine at 22-4886 7000 oramail i Mr: Pritam Dutia st pritamdi@nsdl. com,

For Logeca Infoway Limited

Sdi-

Privanka Gera

Company Secretary & Comgliance Clficer

Dale: September 03, 2025
Membsrship Mo.: A0S

Place; Kolkata

S e L L
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dindioshetler INDIA SHELTER FINANCE CORPORATION LTD.

Hems Leami Regd: Office:- Plot-15, 6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002

BAJAJ HOUSING FINANCE LIMITED
Corporate office: Cerebrum IT Park B2 Building 5th fioor, Kalyani Magar, Pune, Maharashira 411014
Branch Address.: 3rd Fioor, Princeton Business Park 16 Ashox Marg Near Jawahar Bhawan, Uttar Pradesh 226001

SALE NOTICE FOR SALE OF
IMMOVABLE PROPERTY

Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (hereinafter referred to as “the Act”) Rule 8(5) read with Rule 9(1) of the Security Interest (Enforcement) Rules, 2002 (hereinafter

referred to as “the Rules”).

Notice is hereby given to the public in general and in particular to the Borrower(s), Co Borrower(s) and Guarantor(s) or their legal heir(s) or
representative(s) that the below described immovable property(s) mortgaged/charged to India Shelter Finance Corporation Limited (hereinafter
referred to the Secured Creditor), the possession of which has been taken by the Authorized Officer of the Secured Creditor having its Registered Office
at 6th Floor, Plot No 15, Institutional Area, Sector 4 Gurugram Haryana -122002 CIN: U65922HR1998PL042782 Phone No. +91-124-4131800, will be
sold on “As is Where is”, “As is What is” and “Whatever there is” basis on the dates mentioned below for realization of the amount due to the
Secured Creditor from the borrowers, co borrowers and guarantors. The sale will be done by the Authorized Officer at the place mentioned below.

Demand Motice Under Section 13 (2} of Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002,

Borrower(s)Co-Borrower(s) who have failled 1o discharge their liability e, defaulted in

and rules thera-1o, on thair lagl knewn addrasses, howevar the same have baen relu

Date and Time of the boan facilities availed by tham from firme o tmsa,

Undersigned being the Authorized officer of M's Bajaj Housing Finance Limited, hereby gives the following notice to the
interesi and pfher charges accrued there-on for Home loan{sWLoan{s) agains! Property advanced to them by Bajaj Housing
Finance Limited, and as a consequance the lodnis) have bacome Mon Performing Assals, Accordingly, nobices were issued to
themunder Section 13 (2) of Securifization and Reconstruction of Financial Assets and Enforcement of Security Interesi Act, 2002

Borrower{sVCo-Borrowar(s) are hereby inimatedfinformed by way of this publication notice to clear their cutstanding dues under

e rapaymant of prancipat a8 wall as tha

rrad un-gervad/undaliverad,; as such tha

Classifieds

PERSONAL

ILVishnu s/o0 Mahesh
Kumar,R/0-
RZD2/136,Gali
No.5,Mahavir
Enclave, New Delhi-
110045,have
changed my name
to Vishnu Pratap
Singh for all future
purposes

0040809537-6

Loan Account Number/AP Number

Co-Borrower(s) /Guarantor(s)

And Name of Borrower(s) /

Demand Notice u/s
13(2) Date & Amount

Date and Type of Possession Reserve Price

Physical Possession Rs.570000/-(Rupees

HLSRCHLONS000005039257/AP-
10084550

MR./ MRS. AMANDEEP KOUR &
MR./ MRS. Kulvinder Singh

Only)

10th July 2024 And
Rs. 618345/- (Rupees
Six Lakh Eighteen
Thousand Three
Hundred Forty Five

Bid Increase
Amount 10000/-

23-06-2025
TOTAL OUTSTANDING

Five Lakh Seventy
Thousand Only)

Inspection of the property
23-09-2025 (Inspection
Time 10:00 AM to 05:00 PM)

Rs. 618345/- (Rupees Six Lakh [Earnest Money Deposit (EMD)

EMD Deposition Last

Eighteen Thousand Three
Hundred Forty Five Only) As on
09-July-2024 with further interest
applicable from 10-May-2024

Rs.57000/- (Fifty
Seven Thousand
only)

Date 24-09- 2025

Date & Time of Auction
25-09- 2025 (Auction

Time 10:00 AM to 5:00 PM)

Description Of The Immovable Property/ Secured Asset : All that part and parcel of the property situated at Patta No 37 Book No 155 Chak 1 BB gram
Panchyat 8 HH Teh & Dist. Sri Ganganagar 335001 .Total area 2500 sq feet BOUNDARY:- East-Rasta, West-Gurmel Singh, North-Pal Singh, South-Rasta

Place of EMD Deposition/Place of Auction: No 1, 1st Floor, Block G, Gurudwara Rd, near Nanak Darbar, G Block, Sri Ganganagar, 6 Z, Rajasthan
335001 Mode Of Payment :- All payment shall be made by demand drafttRTGS/NEFT in favour of India Shelter Finance Corporation Limited.

For detailed terms and condition of the sale, please refer to the Secured Creditor's website www.indiashelter.in
or contact Authorized Officer — Mr. Vinay Rana (7988605030)

Date: 04.09.2025 Place: RAJASTHAN

For India Shelter Finance Corporation Ltd

LIC Housing Finance Limited

Area office-Kashipur,Opposite Gurdwara Sahib,Near PNB
ADB Branch,Bazpur Road,Kashipur,US Nagar (Uttarakhand)

Loan Account Mo Name of the Borrowar|s)
Co-Borrowerls) Guarantor(s) & Addresses

Address of the Secured Mortgaged
Immovahle Asseti Property to be enforced

Diemand Motice
Date & Amounit

H456HLT1180186
1. Vivek Singh {Borrower)
2. Anshika Singh (Co- Borrower)

Pradesh-226001

Branch : LUCKNOW LAN No. H456HHL1173709 and

Both At 5277 Udaigan), Road Udamgan), Lucknow, Litiar

Sunahara, Bijnaur, Lucknow,
Pradesh - 226009

All thal pece and parcel of the Non-
agricultural Property described ag;
Piot Mo, 54, Khasra No. 36, Al Nagar

1Bth Aug 2025 &

Fs. 50,11, 742/ (Rupees
Fifly Lakfi Elaven
Thousand Seven

Hundred Forfy Twio Only)

Littar

Place: Lucknow Date: (4,09.2025

This step is being faken for substifuted service of nobice, The above Borrewers andlor Co-Boarowers Guaraniors) are advised to
make the payments of outstanding - along with future interast within 60 days from the date of publication of this nodice faifing which
(without prejudice to any other ight remedy available with Bajaj Housing Finance Limited ) further steps for taking possession of the
secured Assets! mortgaged property will be infiated as per the provisions of Sec. 13(4) of the Securitization and Reconsiruction of
Finaincial Assets and Enforcement of Security Interest Ao, 2002, The parties named above are also advised not to alienate, creata
third party interast in the above mentioned properies. Onwhich Bajaj Housimg Finance Limited has the charge

I,Taranum Jahan w/o
Shamim Ahmad
Khan R/o
5130,Sharif
Manzil,Ballimaran,C
handni Chowk,
Delhi-110006 have
changed my name
to Taranum shamim
Permanently.

0040809537-8

Sdi- Authorized Officer, Bajaj Housing Finance Limited

NOTICE REGARDING LOST CERTIFICATES
OF INDIAN POTASH LIMITED

I,Rahul Gola s/o-

Bhawar Singh Gola
R/0 26/217, Sultan
Ganj,Agra,Uttar
Pradesh-
282004,have
changed my name
to Rahul Kumar
Gola Permanently.

0040809537-7

I,MANJU alias MANJU
RANI alias MANJU
RANI JAIN,D/O-
LAHRI MAL,W/0O
YASH PAL JAIN,R/O-
C-1/122-123 Second-
Floor,Veer Bazar-
Road,Sector-
16,Rohini Sector-
15,Delhi-
110089,changed my-
name to MANJU
JAIN.

0040809537-10

I, Shakil Ahmad Khan
S/o Khurshid Ali Khan
R/o 1305, Sec-121, GB.
Nagar have changed my
name to Shakeel Ahmed
Khan.

0070988012-1

I, Anika Kataria d/o
Anil Kumar Bhola
r/o D-41, Naraina
Vihar, Delhi-110028
have changed my
name as ANIKA
BHOLA.

0040809294-1

i, Ananda Kushwaha
S/0 Suresh Prasad
Kushwaha R/o

POSSESSION NOTICE((For Immovable Properties under Rules 8 (1)) Registered Office :1st FLOOR, SEETHAKATHI BUSINESS CENTRE, I,gaun?lraa;dvc;’i/r? R/o Harkhauli
Where as the undersigned being the Authorized Officer of LIC Housing Finance Limited under the Securitization and 684 + 690, ANNA SALAI, CHENNAI - 600 006. H.No.851,St;‘eet Dularpatti, Deoria,
Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section TELEPHONE: 044 -28297855 No.11,Rajiv Gandhi UP have changed
13(12) read with Rule-3 of the Security Interest (Enforcement) Rules, 2002, issued demand notice on the date mentioned against FAX: 044 -28297407 Nagar,New my name to Anand
account and stated hereunder calling upon the borrowers/ guarantors/mortagagors to repay the amount mentioned in the notice CIN: U14219TN1955PLC000961 Mustafabad, Delhi- Kushwaha.
being together with further interest at contractual rate on the aforesaid amount and incidental expenses, costs, charges etc. within 110094,have 0070988008-1
sixty days from the date of receipt of said notice. The borrowers/guarantors/mortgagors having failed to repay the amount notice is | Vinay V Grandhi, residing at Flat No.2C, Second Floor, Robins Queens Park, No.20, Karpagam Avenue, changed my name
hereby given to the borrowers/guarantors/mortgagors and the public in general that the undersigned has taken the possession of R.A.Puram, Chennai 600028, legal heir of the deceased registered holder, REVATHI R, of the under mentioned to Nasrat I, Akshara Badal
the Properties described herein below in exercise to powers conferred on him/her under section 13(4) of the said act read with the shares held in the above said company, hereby give notice that the share certificates in respect of the said shares Permanently. Jambhulkar W/o
Rule-8 of the said Rules on the date mentioned hereunder. The borrowers/guarantors/mortgagors in particular and the public in have been lost and legal heir have applied to the Company for issue of duplicate certificate. | had also made Nitin Chandramani
general are hereby cautioned not to deal with the properties. Any dealing with the properties will be subject to the charge of LIC complaint with Tamil Nadu Police through Citizen Portal vide reference number CRV 2517:4808 dated 1st April 0040809537-9  gomkuwar R/o 603,
Housing Finance Limited for the amounts and interest thereon. Details of the mortgaged Properties of which the possession had 2025. Any person having claim in respect of the said shares should lodge such claims with the Company at its I,Muna Kumar Tower-3A, Omaxe
been takenis as follows. above referred address within 15 days from this date, else the Company will proceed to issue duplicate Pandey,S/o0-Prabhu Palm Greens, Sec-
: tificat d no further claim will be entertained by the C thereafter. MU, G. Noida have
NS' Borrower/Guarantor Description of the Immovable Property PoDsas?sgiLn Olﬁﬂilzl(:‘ltng cerufricates and no rturtner claim wi e entertaine y the Company therearter Eg::‘lgley R/O House N Changed my name
0| b , .
: i i i to Akshara Nitin
1. | Borrower : Mr. Dayakesh Kumar S/oMr. | Al th.at part and parcel of the proper‘gy consisting Pf 30.08.2025 Rs. Folio No. Share Certificate No. Distinctive Nos Mo. of Shares ?,i/lv/elsci):oggfa,,?(ﬁ“ No.3 Sominan,
Jay Prakash Singh, Co-Borrower : Mrs. Ek Kita Hous_er ?]f lkl(r:(asrﬁ.No. 28.1 tlzﬂlr&,d\éake I\é_aujﬁ Symbolic | 36,34,599.54 00000010 146 110601 - 110900 300 Park,Shahdara, 0070988006-1
Sima Devi W/o Mr. Dayakesh | 2syapura, 1ehsii Bashipur, LISt. am Singh | Possession | + Interest & 175 B03901 - 604200 200 Delhi-110032,have
] o Nagar (Uttarakhand).Bounded:East- Arazi Of Date of Expenses ) changed my’name
Kumar,Guarantor : Mr. Brajesh Kumar Devendra Kumar,West- Arazi of Deeghar Demand Thereon 96 174201 - 2174800 BOO
; ; : to Munna Kumar
S/o Mr Jai Prakash Singh. Person,North- Arazi of Devendra Kumar,South- Notice Pandey
AcountNo. 112200001751 Road. 21.05.2024 ) '
2 Date of Elate.4ct;t;SE<:\lp’\tliI025 NAME OF LEGAL HEIR: Vinay V Grandhi 0040809537:2
. : o ate o ace: :Vinay randhi
. B.orrower : Mr. Yashwant Singh S/o Mr. | All that part and parcgl of the property co.nS|st|r?g of Possession Rs. I,Mohd Nadeem.S/o
Himmat Singh, Co-Borrower : Mrs. | Khasra No. 48 Min, Village- Kundeshwari Kashipur, 25 13.364.47 Mohd i
) o . . . 30.08.2025 , 19, . (0} Hanif
Deepa Devi W/o Mr. Yashwant Tehsil-Kashipur, Dist. Udham Slngh_ . + Interest & Khan,R/0 C-
Singh,Guarantor : Mr. Prem Singh Negi Nagar(Uttarakhand). Boundgd. EaSt' Arazi Symbol_lc Expenses 94,Welcome New
S/o Mr. Man Sinah. Acount Mahesh Chandra,West- Arazi Sushila Rawat, | Possession Thereon Seelam Pur.Phase-
’ gn- UNtINorth- Rasta 25 Ft. Wide, South-[ Dateof FORM A 2 New Delhi.
No.112200000266 & 112200001061 | Arazi Digar Shaksh. Demand PUBLIC ANNOUNCEMENT 110083.h
Notice MTI:JMW H'-agula?rnr E?J:,"'E Jr:-.'izrnh.-gnn-;:g.r and ﬂ;.::mmﬁ Eu-arﬂﬂn;:glﬁ Changédar\ll’ley name
2401 2024 ] vy Resaolution Frocass for Fparate rEons| Heguiatans, 1]
oot FOR THE ATTENTION OF THE CREDITORS OF to Mohd Nadeem
3. | Borrower : Mr. Padam Singh S/o Mr. | All that part and parcel of the property consisting of | poae NEXTGEN INFRATEL PRIVATE LIMITED Khan.
Man Singh, Co-Borrower : Mrs. Asha | Ek Kita House In Khata No. 154, Khasra No. 198 30.08.2025 Rs. _ RELEVAMNT PARTICULARS 0040809537-3
Devi W/o Mr. Padam Singh, Guarantor : | Min. Village Pasiyapura, Tehsil Kashipur, Distt. | 225229 |24 57,872.33 L. [Nasrw of comurii: debon Neatgien Infratel Private Limited | Mohd Javeds/o
Mr. Sunder Sinah S/o M. Man Singh Udham Singh Nagar(Uttarakhand). Bounded: | Symbolic + Interest & 2| Date of incorporation of comporata debior | 24/07, 2011 | lMond Javed,5/0
’ 9 ) gn. East- Arazi of Vinod Kumar, West- Arazi Of | Possession Expenses A, | Aoty under which componate debior | ROG Fanpur | Mohd Hanif
AcountNo.1112200000954 Harikesh Kumar, North- Road, South- Arazi of [ Date of Thereon __|is incomorated / registered Khan,R/o C-94,
Nandan Singh Adhikari. Demand 4. | Corporate Tderity fo. 7 Urrited Liabily | U 200F2300 TFTO045E2S Welcome New
Notice |Iertification Mo, of corporte dotéor Seelam Pur,Phase-4,
5 |Address of the registered office and E-2. Sector 63, Gautam Buddna Magar, Noda, New Delhi-
21.05.2024 | prircapsal Gffece {if aryd Of conporaie LRlar Peachesn, Indda, 202921 ‘ 110053,have
Date: 30.08.2025 Authorised Officer, LIC Housing Finance Ltd _jdebbe changed my name
&, | rsohency coimrmencernent date n SEDE 0G5 (The Dder’' wies upladed an NCLT to Mohd J d Kh
|rospectof corporatn dobior ______ pertal o 0108-2025) 0 Mond Jave
AUTO PINS (INDIA) LIMITED T (e s gt ey, [ OIER 0040809537-5
i : o rEssILTon oS
Regeatered Office: Premize Mo, 40, 151 Flone, India Mall, New Friends Colony, Delhi-110025 | : - ! - I,Mohammad
AXIS BANK LTD. CIN: L34300DL 1975PLCO0TA04: Mob: (91)-782783704 {5/ Yl anetFegfuiton TR o Soa, | | Freres e e

Parvez,S/o0 Mohd
Hanif Khan,R/0 C-
94,Welcome New
Seelam Pur, Phase-
4,New Delhi-
110053,have
changed my name
to Mohd Parvez
Khan.

Webslte: hitpitwwwaulopssinga.com E-Mall: avtopnsdalhlifgmail cam "“‘“‘*T“T‘ RO NG M0
resointion prodessioral

Nalice is hareby gven that tha S0th (Fiftieth} Annual General Mealing of members of AUTO PINS =13 = ¥
{INDIA] LIMITED iz scheduled Io be eid an Friday, 26th day of September, 2025 at 12:30 PM., 2 Koot by
at it Reqisterad Dffica at Premezs Mo. 40, 15t Floor, India Mall, New Friands Colany, Mew Delhi :Wﬂggﬁmﬂm - 85 FEgEnn

TI0025 16 Iransact the boasingssas a5 sel oul m iha Nobee of Me AGW dated 1l Septembar 2125
n somplance wilth b appicabds provisions of Gomparsas Al 2013
The notice alang with annual report hes been sent to those members whose emall 105 are
registered with the RTA Compary/Deposifones and the same |5 also avakable an the wedsita of
tha Comgpany al waw.aulapingindia.com and BSE.
A latter containing the weblink of the Annual Report for financisl year 2024-25 hag been sand fo
those shareholder(s) who have nol registened el email addness with the Company! Deposiinmes!

(CIN: L65110GJ1993PLCOZ0769 R VIR O S et

_Corporate Office: Structured Assets Group, “Asls House", Tth Flaor,
Wadia Infernational Cendre, Pandurang Budhkar Marg, Worli, Murmbai - 400 025,

INVITATION FOR EO| for ASSIGNMENT OF DUES
Aws Bank Limited, hereby invites proposal from ARCs ( NBFCs ( Fls for acquisiton of debt of SHINAGO
INTERMATIOMAL {INDIA) PRIVATE LIMITED which is in the trading of timbre with debt cutstanding of Rs 50.64

Crs plus further interest from Sep 1, 2025, through an apen biddeng process af a reserve price of Rs 32 Crs, The
sale of debtis on“As is where s and as s whal is basis.” and without any recoursa o Axis Bank.

407, Sanjar Endiene, Ahove Mabmidre Shisenon,

Opposite o Miap Crema, 5 Road, Bardival,

fhirnkad, Maharashirg, 400067,

A I R S LT

| A7, Sanjar Endave, Above Mahindm Showemom, ‘
I

AXLS BaME

1-::|_f-f-cijresua and e4mail 1o ba used for
CorrEspardence with the intenm
| resnition prodessioral

Oppeaits i Miap Crermna, 5 Road, Kardial,
Mernbai, Maharmshtra, 00067
Prozess Emal il cipresdgerdgmal.oom

The schedue of procedure and timefines for the bid are as under : Mk in OC. pranen@winadhaons con 0040809537-4

Ei'd'F'mss T BTA MUFG Inlima India Private Limded |[F'*.L3'L|i§lr:il and Share Transher Agenl of the Company 11 | Lest dete for submission of claims 15002025,
. - - formerly known &s Link Intima India Private Limitad). 17, | Classes of credion, § any, under clause | WA

ARCs{MNBFCs /! Fis to submit Expression of Inferest (EOH) 11-Sep-2025 Pursiant 1o Section 31 of the Companies Act, 2013 and Regulation 42 of the SEBI (LGOR) | i3 of subrsection (GA) of section 21,
Timeline for Due Dillgance 25-Sep-2025 R-?g.llalrtclns.aﬁ;ﬂ‘l 5_| HDE;I:JEI;'.ELU[ F.!crélum;;g;d‘?;__ﬂf; Trgglsrrcsraﬁcﬂkstgr !!auzfl.?t:nﬁudny will rl|3lr.EIiI' | ascartaned by the interim resalution : ;uqnl._:i:s:?'rll;.‘.ﬂ i
PR P chased from Saturday Seplembes, 2025 4 Frida i Bapiembar 2 olh days molusive ! ik My clants, Sm nila Yerma. Wio
Declaration of successhul badder 26-Sep-2025 In pursuance of Seclion 10E of the Companies Acl, 2013 read with rule 20 of (he Companias icderifiad 10 act as Authorised Lata Shei Sila Ram both Rio G-23,
Iszueof atcaptancs 26-San-2025 {Managemant and Adminstration] Rules, 2014 as amended and Regulation of the SEBI [LOTR), Raprecantative of aradiors in 2 clss HAarampura, I}ell'-l-_1‘ o015 fave
: v T F Rapgulation 2015, the Campany is providing a-voling facility to its Membars as pravided by NSDL | ; cleamed hair 300 "Phyush Verma
Receipt of assignment considerabion and execution of Assignment Agreement 29-Sep-2025 an all resolubans as set cul In e Nabce of S0y AGM, Members of the Company may ransact ;I_'l'l‘?n";ﬂ Fearmes for et class) ! R & deughier-indaw ‘Dimpy from af
The broad terms of the offer are as follows ;= the husiness through voling by slactranic means, The elecironic dispatch af annual report fo 14 12} Retmuart Forms and hthpes://ibibi gowinyanyhomey/ downioads their moveable and immovable
member has bean completed on Wednesday, 03,09 2025 |y Destrals of authonzed fepresentatves  NA properies due & ther misbehaviour

1. Theassignment shall be on Cash Basis only

2. The ARCs(NBFCs/Fls({"Biddars”) shousd submit an Exprassion of Intarast (EOI), expressing thair interestin
conducting the due diigence and acquiring the debi before GFPM,

3. The ECH should be e-maded to sag south@@axisbank. com within the above timelines with Subject a5 “EOI for

& tisobedience & my clianis have alsa
gavered al helr retalions weh them.
Wy clienls- shall nol ba responsihke
for thair any aclsidesds. Any person
(3] deabng wen them, shall do so

1. The ramole e-voting facility commence at Tuesday, 23.00.2025 (9:00 am| and ends on Arg inaiabie at
Thursday 25092025 (5:00 pmj lor all sharaholders, whalkar boldng shares in piysical farm
or in fematariatized form. The a-voding madule shall be gisplayed by NSOL for Vating. Remods
e-watng shall not be efowed bayand the said deie and time.

Motice s horeby given that the National Company Law Tribunal, Allababad Banch, has
gedarad the commencament & a8 corparate II'IEDl'.-EI'IE"_.I reeolution procass of tha NEhtg_Eﬂ
Infratel Private Lirmdted on 2E08-2 025 [ However arolir wiss uspdoadod oo NCLT website on 01

Open Bidding process of SHINAGC INTERNATIONAL (INDIA) PRIVATE LIMITED", 2. Thecul-ofl date to determing aligibility 1o cast voles by eleciranic Voling is i.e. Friday, Septembar CER LT NS _ ] at Tisthet o, Haiis), coshs) and
4. Information Memaorandum and details of the Company will be shared with Bidders wha submit their ECI, after 19th, 2025. i:;‘?rfief:t?rirﬂL:“E:‘%‘f"m"‘:iE: f[:'."sf'?né'é"{fﬁafﬁtfﬁ']f.,-ﬁﬂ.ﬁ.ﬂuf'?ﬁ'ﬂriiﬁ?;ﬁﬂ”.'i."ﬁ'f- CONSRELIBNCRLEY.  c
execulion of Non-Disclosure Agreement in the acceplable form, Sech informateon is furmished on the basis of 3. A person, who acqulres shares and become shareholders of Me company after dispatch of address mentioned against entryNa. 10, o ' ] DOLLAR JAIN (Advocate)

Motice asd Hobding shares a2 of e cul-cl daba can do remobe e-vodng by ablaming login- 21, O-Block Markinl, Aok
id and password by sending an a-rmall o hitps U eveding nsdlcom by mandioning hes
falia noJOP D and Cleant I0 Mo, Howaver if such sharehokder & already registared with MSOL
far rampte -voling then existing user id and passwiord can be used for remole e-voling,

In caza of any gquerias, you may raler the Fraguently Asked Questons [FAQs) fof Sharehoiders

Wihar-1, Dnini B3]

data avallable with Axis and shall not be deemed to be a represantation by Axis abaut quality of assets

5. Bidders to conduct their own due diligence, investigation, analysis and independent verificalion. Costof the
same will have to be bome by the Bidders,

. Thesalewould be through Open Bidding process with a reserve price of Rs 32 Crs, 4

The financlal creditors shall submit thedr claims with groof by elestronic means only. All cthe
sreditprs may subimit the clasmswith proal in perse, by post or by electronic means,

A financial creditor belonging to a class. as sted against the entry Mo, 12, shall indicate jts
cholee 'of authorised represantative fram among the three Insalyency profesaionels listad
against entry Mo, 12 to ack as authonsed mprosentatve of the ciass [spocly class] in Farm

“IMIPORTANT™

T. By virtue of submission of offer, it shall be deemead that the parficipating Bidders have conducted their own and a-voling user menual for Shareholdars availeble at the download section of CA. WWhilst care is taken prior to
independent dus diligence in all aspecls covening the liabilibies, kegal proceedings, encumbrances, and any wwwevebmg nsdl com arcadl on 02 - 4888 TO0) or send 2 reques! o (Ms. Palavl Mhatre Submizgion of false or misleading proods of claim shall attrect panalties. 8D, - accept_ance of 'c'%dvertlsujg
oAher dues to their complede satisfaction A Sl : = ' - Senior Manager, NSDLY al evelngingd| com Date: 04.08-5025 P s copy, itis Nnot possible to verify

X : g ; 5. Fagilty for voling through balled paper shali-also be mada available al the AGM. Members Place; Mumbai Interim Resolution Professional Iits contents. The Indian

Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresuhl of
transactions with companies,
associations or individuals
advertising in its nevwspapers
or Publications. We therefore
recommend that readers
make necessary inqQquiiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement iNn any
manner whatsoever.

. Theparicipating Bidders shall not be entitled to withdraw or cancel its offer once submitted

8. During the process, format and mode of submission of bid will be proveded. All the necessary documents along
with the bid should reach us on or before Evaluation of the offers shall be af the discretion of Axis Bank, The .
currentbad process has been trignerad basis a resarve price of Rs 32Crs.

10, Axis Bank resenve the night io madily, alter ihe tlerms and conditons for sale

11, Axis Bank resanve the nght 1o withdraw from/ suspend/ annul the process or any par thessof, 1o accepl or
rejact any! all offer(s) at any stage of the process and! or modify the process or any part thereof or to vary any
terms without assigning any reasons and without any liability.

12, The-assignment of debl is subject 1o approval of competent authority of Axis Bank

13. The assignes shall be sclely and absclutely responsible for completion of all stabidory, requiatory and cfher
compliances (including necessary approvals). All costs and expenses towands transfen assignment of assets
shall be barna by the assignes (including stamp duly, regesbration charges).

In the matter Nextgen infratel Private Limited

Reg. Mo [BETPA-00L/ IP-POODT 2/ 2017 - 18,100 64

authorisation for Asssgnment [AFA™; A1 1016402 /3112 25108058
AFR Validity: Degember 32, 2025

gttending the maeting whio have not already cast their vole by remote e-vating, shall be ahle
o exercise e fighl al fhe meeting,
& member may participata in the mesling even afler exercizing his Aght toovata through remole
e-vating, bui shall not afowed vate agaln a1 the magting,
¥ Modice of AGM &5 avallable on company's websifa wewauloginsandia.com and on the wabsite
of NEDL hitps-Ywww avobing.nsdi.com
8, A person, whose name recarded in the register of memders malrizned By e depasilonies as
on-1%h September, 2025, shall ba anlilled i vole,
Mr, Parveen Rastogl, Practizng Company Secretary has been appoired a5 Scngnizer far aversesing
corducting e remale e-voling and e voling process in @ i and Mansparenl mannes
By order of the Board
For Aute Pins (India] Limited

Date: Ird September, 2025
Placa: Dalhi

Samya Chaurasia
[Company Secretary)

epaper.financiaiexpress.mn‘. .

New Delhi
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KANOHAR ELECTRICALS LIMITED
Rithani, Delhi Road, MEERUT - 250 103
CIN : U31909UP1972PLC003635

NOTICE TO THE SHAREHOLDERS OF THE COMPANY

RECORD DATE FOR ISSUE OF FULLY PAID-UP
BONUS EQUITY SHARES

NOTICE 1S HEREBY GIVEN THAT the Company has fixed Friday,
Seplember 12, 2025, as the "Record Date’ for the purposs of determining
the antitlemant of the aquity shareholders of the Company for issue and
allotment of 5.58,30,000 (Five Crores Fifty Eight Lakhs Thirdy Thousand)
new bonus equity shares of 22 each in the ratio of 3 (three) equity shares
for every 1 (One) existing fully paid-up equity shares of T 2 each hald by
the Shareholders of tha Company ("Bonus Equity Shares”), subject to
approval of the Shareholders of the Company through an ordinary
resolution ("Notice”).

The Bonus Equily Shares shall be allotted to the Shareholders of the
Company whose nameas appear in the register of members/ register of
benaficial owners maintainad by the Company as on the Racord Date,
The Bonus Equity Shares, once allotted, shall rank pam-passu in all
respects with and carry the same nghts as the existing fully paid-up equity
sharas of tha Company.

In accordance with the provisions of the Companies Act, 2013, read with
the Companies (Prospectus and Allotment of Securities) Rules, 2014,
each as amendad, the new aquity shares to be allotted pursuant to the
bonus issue shall be allotted only in dematenalised form and shall be
credited o the respactive baneficiary account of the Sharsholders with
their raspactive depository participants. With respact o tha Shareholders
helding eguity shares in physical form, the Company shall credit the
respective Bonus Equity Shares to a demat suspense account to be
apenad by the Company and shall remain in the demat suspense account
till conversion of such existing physical equity shares into equity shares in
demateralised form ortill the time prescribed under applicable law.

The shareholders holding equity shares in physical form shall first
ansure that their g ulity shares In physical form are updated with

hares h in physical form | ity shares in de arialize
form for raceiving the Bonus Equity Shares within 7 (seven) days
from the date of this Notice.

The shareholdars, who have not registered their email address, mobile

and KYC details with the Company/ Depositores are again requested to

register/ update the above details immediately, in the following manner;

(i) Registering / updating the details with DP: In case the equity
shares are held in demat mode, shareholder should register [ update
the email address, mobile no., bank account and KYC details in his /
her demat acocount as per process advised by the DP.

(ii) Registering / updating the details with Company: In case the
equity shares -are held in physical form, the shareholders should
immediately register/ update the email 1D, mobile and other KYGC
details by submitting the details at e-mail investors@kanohar.com or
sanding at ragistered office of the Company,

® Shareholders hofding equity shares in physical form, are advised to
provide the detalls of their demat accounts which should be in the
same namea(s) [ order of names as in the physical holding with the
Company for crediting the Bonus Equity Shares to their demat
accounts and the Company shall process those requests on a

rindical basis
panac | By Order of the Board of Directors

For Kanohar Electricals Limited

Sd/-

Neha

Meerut Company Secretary
04.09,2025 M.No. AZ9167
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vt « 30 wefte, et B o, Zprd, daesd, v e e, - 122000
ST AW, F-HIII'III'EI nnﬂ‘.:n]ndll,nll_ 2o, + 91 124 4TBAS30; 91 11 4905 7507
» Investorgrievance@ionneco. com
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EAST BUILDTECH LIMITED
CIN: L74999DL1984PLCOBESD
Regd, Office; D-372, Okhla Indusirial Ares, Phasa - II, Maw Delhi - 110020
Website: www.ebl.coin, E-mall: secretanal@ebl.co.in, contactiebd codn
Phone; 0711- 4771081040
MOTICE OF THE 415T ANNUAL GENERAL MEETING ["AGM~} OF EAST BUILDTECH
LIMITED TO BE HELD THROUGH VIDEQ COMFERENCING/OTHER ALDIO-VISUAL MEANS
MNotice is hereby given that the 415t AGM of the Company will be held on Twesday,
Saeptember 203, 2025 at 0100 PM. through Video Conferencing ["VC"Other Audio
Visual Means ("OAVM") for lhe purpase of fransacling the business as et oul in (he
Motice of the AGM which will-be sent in due course of tima, The vene of the meefing shall
ba deemed o be Regstersd Office-of the Comparny.
Notice of the AGM, in compliance with fhe Applicabde provisions of the Companigs
Act, 2043 [*the Act’) read with the Rules made thereunder & General Circular Mo, 03/
2024 dated Seplambar 19, 2024 read with circulars Issusd earliar an the subject by
Ministry of Corporate Affairs ('MCA) and Circelar Ne. SEBIHOICFRICFD-Pol-2/P1
CIR(20Z4/133 dated Oclobar 03, 2024 read with the circulars issued eardiar dn tha
subject by Sacurities and Exchange Board of India ("SEBI') (hereinafter colieclively
referred [0 as "Circulars”). The deemad venue of the AGM shall ba (he registenad
affice of tha Company. As the AGM is being convened [hrough VCICAVM, physical
presenca of the Members al the venue iz nol required
Thee Motice of the AGM and Annual Reporl for the Brancial year 2024-25, will be senl
thrcugh elecironic mode only 1o thosa members whose email sodresses are Tegisterad
wilh the Campany! Depository Particlpant "DP"). Furihber; hard coples of the Anaual Repar
will be provided {o those mambars Who requesi lor the same at secrelariali@ebd.com,
conacteld.coun, The aforesaid documents will also be avallable on the website of the
Compary al ww2bl coin, an lhe websites of he Sibck Exchanges ia. BSE Limitad-ai
wary bzeindia.com and also on the website of Central Depository Senices {India) Limitad
{"COSELY {agency for prossding e Remole e-Valing fadlity) | a. hitps s evolingindia.com.
The Register of Members and Share Transfer Books of the Company will remain clased
from Wednesday, September 24, 2025 o Tugsday, September 30, 2025 [Both days inclusive)
for the purpazes of 4120 AGM of the Campany
The Company will be providing Faciiity of remote e-Vaoling and e-Valing af the AGM fo i3
Bambers.in respect of tha businessas o be ransacted at the AGM through COSL. Marmbars
holding shares eihar in physical form or in dematarizslized form, as on the Cul-Off dale of
Tuesday, Sepiember 23, 2025, -may cast thelr vole electronically, The remote e-voling
periad commences on Saturday, September 27, 2025 (300 am.) and end on Monday,
September 29, 2025 (500 pm.). The e-vating module shafl be-disabled by CDEL for
voling therealter. Those Membess, wha will be presant in the AGM thraugh VO 1 DAVM
facility and who have not casted their vole on the Resolulions fhroagh remole e-voiing
and are otherdise not barmed from daing. so, shall ba eligible to vaote through e-wading
system during the AGM,
Login detaiis for e-waling shall be made available io the members on their registered emall
address, Members who Pave not regesterad their email address can gel the same registared!
updaied through Regisirar and Share Transfer Agent i.e. Beetal Financial Computer Services
Private Limited (RTA) of the company or thelr Depository Participant ("DP") and avail
ramate a-voling facildy as well as valing al the AGM as par [he manner prescrbed In
MNodice of AGM,
& person whose namea is recorded in the Register of Members ar in tha Reglster of Baneficlal
Qwner holding shares in demateralized mode or physical mode, a5 on the Cul-0f date
of Tuesday, September 23, 2025, shall be entitled b avail the facility of remaote e-voting
as wall as voling at the AGM as per the manner prescribed in Nolice of AGM
MNodice of the meeling will be send in dug course of fime along with ewvoling instuciions,
and the e-voling msbrections can be downlsaded from www avolingindia. com and from
Company’s websie www ebl.coin, Members may conlaci for gny query or grievances i
any, in voling through elecironic made oo email at halpdesk.evoling@edalindia. com,
The'infarmalion of the concarned persan who will be responsible (o addrass the grievances
connectad with facility for voling by electronic means ara-as foilows:
1. Mame: Mr, Rakash Dalvi
2. Designalion: Managar
J. Address: Cenral Depositery Services (india) Limited
Marathon Futurex, A-Wing 25th Floor, Mafatlal Mills, Compound M. M. Joshi Marg,
Lower Parel iEasi) Membai-410013
4. E-mail IT helpdesk.evotingi@cdslindia.com
3. Toll Tres mo. 1800 21 08511
The shargholders may confact Hegislrar & Share Transter Agast or their respechva
Depositories for registrafion/updating of their @émail 105 &nd other maliers
The: above infarmalion s being issued for the benafit of alf Membaers of the Company amd
is in Compliance with the MCA Circulars) and the SEBI Circular(s)
For and on behalf of the Board
For East Buildtech Limited
Sdi-
Sanjly Kumar Tiwarl
Company Secretary & Compliance Officer
FC&: FT150

Place; New Delhi
Date; Seplember 4, 2025

USfigpd drafer: 509, 3revTdel ST, IR VIS, Helc @i, 7 fieell — 110001 (4vA)

i srife: Teas B9, J56 T, IISHY s, MR- 201001 (F1R)
Hiamgua: L74899DL1986PLCO50910; HI4: +91—120—4196600, 4196700, Hd: 91—120—4196666, 4196777
Jgurge:www.goodluckindia.com, gda: goodluck@goodiuckindia.com
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A AR, 25 RATER, 2025 BT GIE 11:00 Tl HU AATIH, 2013 3R IqD q8d IY

GOGIA CAPITAL GROWTH LIMITED

CIN: LT4595DL1994PLCOSS6TS
Regd. Office:- B-4/51, Third Flaor, Safdarjung Enclave, Delhi 110029
Emall:- compliance@goglacap.com, Website:- www.gogiacap.com,
Contact no: 011-484718870
NOTICE
Motice is hereby given that 315t Annual General Meeting (AGM), of members of
Gogia Capital Growih Limited will be held on Bafurday, 2Tth September, 2025
at 02:00 P.M. through video conferencing (VC)/ other audio-visual means {DAVM)
to transact the businesses given in Notice,

The AGM will be convened in compliance with the applicable provisions of
the Companies Act 2013, and rules made thereunder, SEBI (LODR} Regulations
2015, read with general cirgular No. 14/2020 dated 08/0472020, 09/2023 dated
25/09/2023 and SEBI Circulars.

In gccordance with Regulation 47 of the SEBI (Listing Obligations and: Disciosure
Requirements) Regulafions, 2015 and applicable provisions of the Companies Ack,
2013, the Company has completed electronie dispalch of the Notice of AGM, Annual
Ragort far FY 2024-25. and other rédevant documenis 1o all Members whosa amail
addresses are ragesiared with the Company/Daposilorias.

The Malice and Annual Repart are dlso available on the Company's website at
www.gogiacap,com and on the websites of the Stack Exchanges where the Company's
sharas are listed atl waw. bsaindia.com

Pursuant iz Section 31 of Companies Act, 2013 and as per Regulation 42 of the SEBI
(LODR) Regulatipn, 2015, the Register of Members and the Share Transfer Books of
lve Company will temain closad from Wadnesday, 215t Saplamber 2025 1o Salurday,
27th Septembar 2025 (both days inclusive)

The cut-off date for determining the efigitdlity of members for voling through remote -
vafing and voting at AGM is 215t September, 2025

Pursuant 1o Saction 108 of the Campanias Act. 2013 read with Rute 20 of he Companies
(Management and Administration] Rules, 2014 and Regulation 44 of SEBI (LODR)
Regulations, 2015, the Company ig pleased to provide remobe e-voling Tacility to its
Members, The a-vaoling period shall commence on Wednesday, September 24, 2025
[3:00 AM I5T) and end on Friday, September 26, 2025 (5:00 PM 15T] Mambars
may cast heir votes electronically during this pericd.

Members who have not cast their votes by remofe e-voling may do so during the AGM
thraugh the e-voling facility provided,

For detailed instructions on a-voling and parlicipalion in the AGM, Mambers are
requested to refer Lo the Motlce of AGM

In case of any queries, you may refer the Frequenily Asked Cuesfions (FAGS] for
Members and remote e-valing usar manual for Members available at the downloads
section of www.evoling. nsdlcom ar call on bell free no. 1RO0-222-890.

For Gogia Capital Growth Limited
sDy-

Ankur Gogia

Managing Directar

Place: Delhi
Date: 04.09.2025

PUBLIC NOTICE
To be known to all that my client Sh.
Gurbaksh Singh S/o late. Sh. Bhag Singh
R/o Flat No. B-68, Raksha Vikas CGHS Ltd,
Raksha Vikas Apptt, Plot No. 2, Bodella Ph-1,
Vikas Puri, New Delhi- 110018. I have lost /
misplaced my Original Property documents
i.e. .Possession Letter of Society Flat No. B-
68,0n Ground Floor, Raksha Vikas CGHS
Ltd ,Known as Raksha Vikas Apartments,
Plot No. 2, Bodella Ph-I ,Vikas Puri, New
Delhi- 110018 has been Lost. An FIR to this
effect has been lodged in Police Station,
Vide NCR/LR No0.3172444/2025 dated:
02/09/2025. Any Person(s) claiming any
right, interest, having any objection or found
in possession of original document may
write/contact with above named person at
above address within 15 days From the date
of publication of this notice.
Sd/- B.B.N. DEO, Advocate

S.R.lind,B Coumpus,Janak Puri,New Delhi-58

PUBLIC NOTICE

To be known to all that, I Suman Kumari
W/o Sh. Balesh Kumar R/o SFS FlatNo.
2004, First Floor Cat-11, Sec-B, Pkt-2 & 3,
Vasant Kunj , New Delhi. The original
Property documents i.e. DDA
Possession Letter and Water & Electricity
NOC respect of SFS Flat No. 2004,
First Floor Cat-II, Sec-B, Pkt-2&3,
Vasant Kunj, New Delhi has been lost.
An FIR to this effect has been lodged in
Police Station, Vide NCR/LR
No0.3172474/2025 dated 02/09/2025. Any
person(s) claiming any right, interest
having any objection or found in
possession of original documents, may
write/contact with above named person
at above Address within 15 days from the
date of publication of this notice. The
person claiming any right, interest
objection with respectto this property, can
personally inform or write to Deputy
Director (SFS)or Dir.(SFS) D-Block, DDA
LIG, Vikas Sadan, INA, New Delhi.
Sd/- B.B.N.DEO, Advocate

S.R.lInd,B Coumpus, Janak Puri, ND-58

My clients BHUPINDER SINGH &
MANINDER KAUR R/o Flat
No.1403, Tower-C4, Cleo County,
Sector-121, Noida, have debarred
their son Jaspreet Singh and
daughter in law Ayushi Malhotra from
their movable/ immovable properties,
due to their misbehavior / misconduct
and also severed their relations with
them, my client shall not be responsi-
ble for their any acts, whatsoever.
AMARDEEP SINGH ARORA
D-2192/2007 (ADVOCATE)
G-205 & G-24, Karkardooma Courts,
Delhi-110032, M-9999243222
amardeepsingharora50@gmail.com

FLUBLIC NOTICE
My clianl, Suraj Pal Meena =io
Mulchiand Meea o 1019, 153 Fioar,
Right Sade, Khirki Extansion, New
Delhi- 110017, has sevenad all retations
with his youngar: beother Ghanskyam
Fawat s Muchand no Avas Colony,
Maw Mawodays Schaol, Tehsil Jaura,
District Muraina, MP due 10 his
involvemant 1 wong assocafon end
for misbehaviour and dsobedence by
him. Thal anybody deakng wilh him
ghil be doing &0 at hig g risk and my
cliant shall nat be responsdleiishla for
his -acizfesdsithings: wilh immedaie

efacl  Mano] Kumar {Adveocate)
G Mo 372 Sakil Codl, Mew Dedhiet?
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